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Perused the office Note. This 

O.A. loe reistered and a Si. No. The assi!ned. 
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Order dated 11.9.22 elS 
p17. 	 citence of qrievances is net 

enouqh to approach the Court directly. one 

must try to redress his !rievances before the"'  
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authorities in the Department. Nere is a 

case where the applicant beinq aqrieved by 

the selection of Respondent N6.5 as GDSIPM, 

Raikala 3.0. has approached this Tribunal 
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directly, without approch1n* the hiher 

competent authorities. in the said prenises, 

we dispose of this Original Application, 

without entertaininoj the same, with a direction 

to Respondenta(Res. No.2) to consider the 

qrievances as raised y the applicant in the 

present O.A. by treatinq the same as his 

representation. Res. No.2- should examine the 

matter and pass necessary orders within a 

period of three months from the date of receipt 

of copies of this order. ttil the hiqher 

authority (Res. Ne.t) takes a decision in the 

matter, the appointment of Res.5 to the post 

in question shallke treated as final. 

Send copies of this order,,alena j with 

copies of O.A. ly 
 to Respondents. Free copies of 

this •rder be made available to the counsel for 

the applicant as well as Shri A.K.ose, Senior 

Standing aDunsel appearing on behalf of the 

t1ion of India, Son whom a copy of O.A. h9 

already been serv ed. 
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